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*244  [The questioner (Dr. Abrar
Ahmed Khan) was absent. For ans
wer, vide Col. 35-36 infra].
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SHRIMATI MARGARET ALVA:
Madam, the draft national perspec-
tive pla, has been drawn up and hae
been submitted, The question Iis,
before follow-up programmes can be
drawn based op this plan which has
been submitted, it would be. neces-
sary for ug to consult the State Go-
vernments and différent concerned
departments because it covers various
Ministries, Consultations will take
place in the coming months, I hope
within a few monthg we will be able
to finalise the follow-up plap of action
based on the national perspective
Plan,
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SHRIMATI MARGARET ALVA:
Madam, there are two aspects o¢ the
question., One ig about education.
The new education policy hag been
discussed at length in both the Houseg
and outside and it ig known now
ythat there will be .a great geal of
emphasis op educatioh for equalify
which woufd Iay emphasis on wo-
men’s education, both formal and

~ non-formal, besides vocationalisation
and such other supportive -educational
facilifiey for women, I am sorry, I
do not have the .exact figure o how
much allotment for 200 A.D. is
made for education for women be-
cause it comes under the Department
of Education,
question of reservation ig concerned,
1 would like to remind the House
that this wag one of thg proposals
that had been made in the Statug of
Women Commission Report submitlted
in 1975. A number of these sugges-
tions have beep accepted and are in
fact being ' implemerited, For in-
stance, some State Governments have
introduced 25% reservation in local
bodies.  Karnataka, for instance,
which ig my own State, is one of the
States where we do have 256% re-
séyvation .for ‘women in the local bo-
dies. The experiment has beep €x-
tremely suteessful and we have been
requesting other Staté Governments
also to conmsider this at least ag .a
beginning. But the Report hag said
that the participation Bf women, both
in the informal and in the formal

processes of a democratic setup has-

to be increased and that, if neces-
gary, iy might be advisable to consi-
der having a consensug among politi-
cal parties t6 mominate at least 30
per cent women can®idates in elec-
tions and évén eonsider at some stage
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As far as the other -

. to Questions 30

as a temporary measure reservation.
for women in elected bodies, Thjg i%

- one of the suggestions, as 1 said, for-

increasing politica]l participatio, and
we have ap open mind, We will be
consulting all those involveg or con-
cerned before we make any policy
statement on this recommendation.
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SHRIMATI MARGARET ALVA:
Madam, this is a question strictly
asked about reservationg in legisla-
tures and political bodies. 3 have pot
said, “we are gaying ‘yes” or ‘no’ {o
it”. 1 have said, on these recommen-’
dations which have been made ip the
Draft Plan, we have to consulf every-
body concerned before we can say
what is possible and what ig not
possible. '

© SHRIMATI JAYANTHI NATARA-.
JAN: Madam, I would like tq ask if
the Draft Plan hag takep into consi-
deratiop the question of employment
exchanges and whether any reserva-
tion .-for women has been made in the
employment exchanges so that the
lists forwardeq by them should man-
datorily contain 5 particular percen-
tage reserved for women,

Secondly, has any suggestion been
considered for réserving a percentage
of IRDP DPenefity to go only o wo-
mdn, with ‘particular reference to
households that are headed by women
being given priority?

And the last part of my dquestion
is about. the health care for women.
It has been coming out in the media
recently that the family planning-
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programmes are primarily directed
against women, I am using these
words purposely because it ig found
that many young women
fered serious health set-backs like
paralysis in the family planning
camps. Have any steps been taken
to safeguard that these campg are
properly conducted?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI
P. V. NARASIMHA RAO); Ma-
dam, the basic answér to the ques-
fion ig that g report has come and
certain recommendations have been
made on several matters. Now this
would have to be comsidered and
examined in consultation with the
State Governmentg and other Minis-

trieg and Departments concerned.
Thay is the answer, If the hon.
Member wants to know  the time

frame, that has also been answered
ihat within a few monthg we will ke
sble to do all this exercise,

Now when reservafion ig decided
upon, the question of asking the ex-
changeg to fall in line and have theiir
own format for enforcing the reser-
wation would be considered, That is
onsequential and all ‘the other con-
. quehtia} matters will come only
after the basic decisions are taken,
which will be taken within a few
monthg after consultaion,

Now, about tubectomy and vasec-
tomy, 1 know for g fact that the
" number of tubectomieg i going up
while  the number of vaseliomles
seems to be . going down. In the
Health Ministry, I am sure they are
eonscious of thig question. I cannot
say anything more than fHis tHat they

are conscioug of this and I am sure’

they will look into this, *
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SHRI PUTTAPAGA RADBAKRI-
SHNA: Madam, the other day, Mrs.
Jayanthi Natarajan was opposed to
the
kasis of caste. I don’t know whether
she is opposed to appointments on
the basig of sex also,

THE DEPUTY CHAIRMAN. Please
put your question to the Minister,

SHRI PUTTAPAGA  RADHAKRI-
SHNA: I am «going to put my Ques-
tion. But first of all T want to know
whether she is opposed to appoint.
mentg on the basis of sex also ag she
wag opposed to appointments op the
basis of caste... (Interruptions)...

SHRIMATI JAXANTHI.NATARA-
JAN: Are yoy objecting to women?

SHRI PUTTAPAGA RADHAXRI-
SHNA: No, 1 want to know whether
you are opposed to appointmentg .on
the basis of sex because you were
oppoSeq to appointments on the basis
of caste... (Interruptions)...
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SH.RJMA:_I‘I MARGARET ALVA: I
would like to ask the honourable
Member whether he ig butting the
question to me op thé other l‘ady who
has not yet taken over.

SHRI PUTTAPAGA™ RADHAKRI-
SHNA: My question is whethey the
Government of Inida Iy awaré® of the
Andhra Pradesh Govidnment’s decl-
sion to reserve -30 per cemt seats for
women and what view the Govern-
ment of India is taking on that and
whether they are following.sfib =

SHRIMATI MARGARET ALVA
We welcome any measures taken by
-anybody anywhere in the interest of
women, )

DR. BAPU KALDATE: Except you,
except the Centray Government: ...
(Interruptioms) ... b

Admissiong to public Schoo} in Delbi

*245. SHRI SURESH PACHOURI:}
DR. RATNAKAR PANDEY.

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state:

(a) whether Government’s atten-
tion has been drawn to the news jtem
“The price of public schools’ which
eppeared in the Patriot of the 18th
April 1988 to the effect thaf parents
and guardians have to pay huge sum$
t0 get their children admitted in
Nursery and other elasses in so called
public schools, which are mushroom-
ing in the capital and other metiropo-
litan towns;

(b) if so, whether there ig no re-
gulation oy Government control over
these public schools; and

(¢) what stepg are being contem-
plated o curb this menace whicn

{The question was actually asked
en the flooy of the House by Shri
Suresh Pachouri,
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“to Questions 34

besides putting updue burden on the

guardians of children generateg black
money?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT
P. V, ‘NARASIMHA RAO): (a) Yes,
Sir, )

(b) and (c¢) Schoo] education is
primarily looked after by the State/
UT governments, The powerg of the
Delhi Administration, jn this behalf

. are enumerateq in the Delhi Schoal

Education Act, 1973. The Delhi Ad-
ministration iy empowered, in respect
of the recognised schools to take
action when provisions of the Agey are
violated, However, it hag no regula~

. Wory power in regard to the unrecog-

nised schools.
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